FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India ( Voluntary Liquidation)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF CHL BUILDING DESIGN

SERVICES PRIVATE LIMITED

NAME OF CORPORATE PERSON

CHL Building Design Services Private
Limited

DATE OF INCORPORATION OF
CORPORATE PERSON

June 06, 2012

AUTHORITY UNDER WHICH
CORPORATE PERSON IS INCORPORATED/
REGISTERED

Registrar of Companies, Ahmedabad.

CORPORATE IDENTITY NUMBER OF
CORPORATE PERSON

U74900GJ2012PTC070628

ADDRESS OF THE REGISTERED OFFICE
AND PRINCIPAL OFFICE (IF ANY) OF

CORPORATE PERSON

702/L, Sarjan-2, Nr. Sharda School,
Opp Sun Vila Row House, Memnagar,
Ahmedabad, Gujarat - 380052

6. LIQUIDATION COMMENCEMENT DATE

OF CORPORATE PERSON

January 12, 2026

7. |[NAME.ADDRESS, EMAIL ADDRESS.,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIQUIDATOR

Mr. VINIT NAGAR

818, SHIVALIK SATYAMEV,
BOPAL-AMBLI CROSS ROAD,
BOPAL, AHMEDABAD-380058,
GUJARAT

Email: ipvinitnagar@gmail.com
Telephone No: 02717-416007

IP Registration No.: IBBI/IPA-002/IP-
N01223/2023-2024/14297

AFA: AA2/14297/02/311226/204162

8. LAST DATE FOR SUBMISSION OF CLAIMS

February 11, 2026

Notice is hereby given that CHL Building Design Services Private Limited has commenced

voluntary liquidation on January 12, 2026.

The stakeholders of CHL Building Design Services Private Limited are hereby called upon to
submit a proof of their claims, on or before February 11, 2026, to the liquidator at the address

mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other

stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

rd l‘\} .
S
Vinit Nagar

Liquidator of CHL Building Design Services Private Limited

Date: January 16, 2026
Place: Ahmedabad
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FINANCIAL EXPRESS

FORM A

PUBLIC ANNOUNCEMENT

{Regulation. 14 al the |Insolvency amd Bankrupley. Board aof India (Valuraey Liguidalion)

I T Vapi Ind, Estate 551 Branch EE-;QUJ'PEIESI i?jl'?EJMT'CIM OF THE STACEEHOLDERS OF CHL BUILDIMG DESKSN
Business Advances Vehicle Loan Deposits ﬁﬂﬂ]ﬁ Eﬂf"}' G4, GLDGG, PR, MG, 13 Mear Chaf Basta, Vapi SERVICES PRIVATE LIMITED ¥
ank Eam' da 356 195, Dist. Bulsar, irdis Mo. S687E B0732, T
17.24% 15.29% Banicot Emal) : Indvap(@ banksibaroda.com l HAME OF CORPORATE p:: ::: . “t:.n: Wding Deslgn Services Pri “I
_ 1 - =HL: uilding Daslgn Sarvices Priva
UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED DECEMBER 31, 2025 (71 APPEODW tise Male 5in] PUSSESS|IN NUTIEE 2 [DATE OF INCORPORATION OF :Im:$2 12
; (¥ In Crore] = INC urie 06, 201 2
. Whereas, The uersigned being the Autharized Ofticer of e Bank of Baroda under the CORPORATE PERSON
Secumitization and Reconstrichan of Financial Assets and Enforcement of Secumby Inferest Act, i ?I}IJTHHPG-:?:-: T‘ I__lJ HpniFl-?-; 'E'-'F'-': tll': Ragstrar of Companins. Ahmedabad
Standalone Consolidated 2002 z2nd in exercz=e ol Powers conlerred under Section 13 read with Bhe Security Interest 1 vl E P RS 5
. ¢ Erdad | Ouarter Ended | Yas e mer—ser e ] 8 2 {Enforcermant) Fules, 2002, issued demand notices daled 20,12.2022 cating upon the Borowers | INCORPORATELY REGISTERED —
Particulars Quarter Ended | Quarter Ended | Year Ended |Quarter Ended | Quarter Ended | Year Ended . F | - . A 4 | CORPORATE IMENTITY MUMBER OF | UF4300G1201 2PTCOTOGZA
31/12/2025 | 31/412/2024 | 31/03/2025 | 311272025 | 311212024 | 31/03/2025 Guaranior | Mrs.Saviaben Mafat Solankl to repay the amount mentioned In the notice being s, CORPORATE PERSON
(Unaudited) | (Unavdited) | (Audited) |(Unaudited) | (Unaudited) | (Audited) E'H'M?'E.E' IFUWH.‘ F""'“_‘ah_h Fli T_h:u“ﬂd anT,l .Emnhan:l.Fllhr SII.PII-!I.! Only) - 13- 5 | ADDRESS OF THE REGISTERED |70, Sarjan-2, Nr. Sharda School, Opp Sun
. 12-202 2 with furtBier interost and expenses within 60 days from e dabe of nolice’dabe of recsipt al OFFICE AND PRINCIPAL OFFICE (I | Viia Row H sttt :_J had
Total Income from Operations 8277.06 7112.43| 2840162 | B296.63 7117.53 | 28423.52 me sl notice A O CORFORAIE FERaR o L nae gar. Ahmedabad,
Met Prafit | {Loss) for the perlad (before Tax, The Borrawers / Guarantar,/ Morigagar having fafied to repay the amount, notice & hereby given | [T 00IDATION COMMENCEMENT DATE |18 39 9006
Euuptlnna: and.l?:r Eﬂmﬁ“a [ items) 2007.38 1462.31 572248 2027.13 1467.57 5744.86 ta the Barrawers [ Guarantor / Morigagar and e public in general that the urdarsigned has laken .:.IF CORPORATE pERE.-_-;.,: e
NIM oy possession of the propely descrived Bensn Ddlow in exencibe of pavwers corderned on BirmMer unce | HAME, ADDHESS EMAIL ADDRESS. |Mr VINIT HAGAR
(Damestic) l[qﬂ?':;';mjl [Ilfnﬂll fﬂl:dtj'ha FE:‘:ndrdhﬂl ore ._:t‘a;m} 2007.38 1462.31 5722.48 2027.13 1467.57 5744.86 Sect]_?_ln EE-l-'-:-n-1n'nasralﬂﬂ-.':1real:ﬂr-ﬁn Fule B of the saiﬂmn{ﬁumms 151n|1:'|'ul-l:|_1"|efuagiﬂiﬁ. TELEFHOME NUMBER AND THE|818, SHIVALIK SATYAMEV, BOSAL-AMELI
xceptonal andior a0rainary ¢ 5 ; e Borrowers/ Guarantor, Morigagar in parficidar and the publicingeneral is hereby cationad REGISTRATION NUMBER OF THE|CROSS ROAD. BOFAL, AHMEDABAD-
3BT Met Profit / (Loss) for the period after Tax rat o deal with Bhe property and any dealings with the property wit be subjoct o the charge of the LIQUIDATOR JE0058, GLUARAT
(after Exc e;ﬁ un;l anilior am ik fiadiie) 1779.33 1406.45 5519.79 1798.99 141160 | 5541.78 Bank ol Baroda for 2n amount of being of beng Rs.2,05,47.56 (Rupees Twe Lakhs Five Theusand $§I":_j"- ;ﬁ&“&"&?ﬁﬂ%‘”
Tolal C Fiais bithe a"rid Fourty Seven and Fifty Six Patze Only) on 18- 922022 and smierest & expenses thesom umtil the ful IF Regstralion bo.. [BB11PA-G02P-
RN, MO - paymen. NO1223/2023-2024/14297
skt [Comprising Profitf (Loss) for the period {after tax) ——— G —_— R~ i vees The borrower's attention is invited fo provisien of sub-section (B) of section 13 of the Act, in AFA: A2/ 4 Z9TRIZE11 22672001 62
ost to ; - : - - - .
and Other Comprehensive Income (after tax respec] ol lime available, bo redeem Ive secured assels. 8 | LAST DATE FOR SUBMISSION OF [Fabraary 11, 2026
Income e : . DESCRIPTION OF IMMOVABLE PROPERTY Sl
Paid up Equity Shara Capital 7691.55 7691.55 7691.55 7691.55 769155 7691.55 Al matgiacs 2nd parcel of residanbal Fat o, 301 admeasurng 590,00 5w feet 8 54 85 Square | | 1553 s hareby given that CHL Bullding Design Services Private Limited has commansed
VEs . : ot TELE ot 4t chgiobiunci b i Rk i volupsary liguidation on Jamuary 12, 2026
Reserves (exchuding Revaination Reserve) 2378z0e | 1842178| 1s3903.46 | 23mRa0z | 18631.25| 1912217 mgters, Supee Dudll-up area, siuated on Thind Floor of e bulding known asWBHILASHA | | Tha ssakahokders of CHL Bullding Design Services Private Limited ara hersby called apon to
as on date APASTMENT-02 and the said buikling is constructed on pan-agriculluee Red beanng Plet Mo, 28, sunmil & proof of thalr clalms, on or tafore Febraary 1, 2026, i the liquklsior at the address
Securities Premium Account 3BBT.25 3867.25 3B67.25 3B6T.25 3867.25 I867.25 admeasuning about 261 00 square meters (Compiéenzed Survay Noo11+27 +9410/2 paikea 11, | | mentioned againstilem 7 ;
cansisting revenie: survey no, 19 Paikes 11 +27-+9+10v7 Pailee, which is area & known as'Shah TL'LT;:;“' ':re'j;':’f; ?LTLI S"L;:'“rg?:fl ""mL__UI ':Jml_::'a "'!"l ﬁfl:f,:'_fr-'t%?'g il
Gross Ik — e B e B B B Yt sl g and b wn e vlage i fGhharwda, Toka P s || S emieatng st i st aimcipensies. o
i it oA iz aluka, Vapi, District, Valsad, State. Gujaral india with al other rights, fitle, interest and banelits 2dr-
NFA Fld p DIt GApifa) | Dinsuatichng Dabis ot Siexs S thareto, having four bounded & follows:- Fast - Flat No. 302 Hr'ru'.n'- Qpen Space, 'West - Open Placs © Ahmedatiad Vinit Nagar
1.60% Ouistanding Redeemabile Preference Shares ——— — —a — e Sﬁa-:;"ﬂn:rrrr- : 5.|EIIT-SHEE X 3 R oo o = L i : Dute | Jarwary 16, 2028 Liguidaios of CHL Building Design Services Private Limited
Debt™ Equity Ratio 0.60 0.45 0.72 - - - Dale: 15.01.2026 Authorised Officer
Earnings Per Share [of 7 10/- each Place: Va Bank of Baroda i i imi
(for cﬁl'muing and :I:iim:nntinued :ilpEraliunsi ol B8 i oy X Fa 2 # Phoenix ARC Private Limited
g S EERE  Regd. Office: Wallace Towers, 139/140/B/1, 3rd Floor, Crossing of
1. Basic : {Not Annualised) = Sahar Road and Western Express Highway, Vile Parle East, Mumbai,
2. Diluted ; O SUN PHARMA ADVANCED RESEARCH COMPANY LIMITED Maharashtra - 400057, India, Tel: 022-68492450, Fax: 022-6741 2313
: : y b CIN: LT3 100GRDIG6PLCOMTREY CIN: U67190MH2007PTC168303 Email: info@phoenixarc.co.in
14| Capital Redemption Reserve - = = - — sparc Registered Office: Phot No, S&E(1, Savii G.10.C Extate, Website: Www_phoenixarc_co@_i?,
15 | Debeniure Hﬂdﬂmpﬂm Reserve e REE S ey e e Lol —"-':.'.dun:!ar.: Highway, Manjusar - 391775
Tel: +21 02667 GHEA00
16 | Debt Service ﬁtﬁ'ﬁl‘&g! Ratia e - maaa F— - ama Corparata Offica: 1778, Maha! Industrial Estate, Mahakals DEMAND NOTICE
3 = Caws Road, Andher East, Miemibal 400 093, Maharashirs PHOENIX/RESL/3250/2025-2026 December 12,2025
17 | Interest Service Coverage Ratio Lo AutE Sorte s = i mbﬁt}ezz 5645 5'5'155:3:;*3 1":22 BE45 E'ﬁ; | 1. Mr. Bishnu Prasad Lohia (Borrower/Mortgagor) 105/106, Panchwati Apartments, Basant Vihar, Kanke
* d : EWWHERATC TS Emall SECTELAnalRSarcmal.oamn Road, Ranchi, Jharkhand - 834 008. Email: bishnu18@gmail.com bishnulohia501@gmail.com Also
Total Debts & Outstandin reser 2l borrowin the Bank, ' ' ;
_.nta Ll S OUsIR !.{D'Eht_fﬂp ;Ij R ; c:.m g 5 the MOTICE DOF EXTRA ORDINARY GEMERAL MEETING at: Duplex Flat No.103 & 203, 1st & 2nd Floor, Madgul Habitat, Plot No. 511-A, 511-B & 511-C, Khata
Dbt represents borrowings with residual maturity of more than oneyear. FHls is o liforrm that the Eitra Ordiriary General Mesting of the Marnbers-of the No.52, Village — Chandwe, Kanke Road, P.S. Kanke, Thana No.- 190, Ward No.2, Ranchi, Jharkhand
Note : The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock Exchanges under Regulation Companyy will b held an Monday, February 09, 2026 at 04:00 P.M. 15T ("EGM") ]hgflj]a%? 25003:: Clo. Dewan Kunjal Kanhaiyalal, IBP Petrol Pump, Court Road, - Ranchi
B - k L : ¥ . (R Tl i - .
33 and 52 read with regulation 63(2) of the SEBI {Listing Obligations and Disclosure Requirements) Regulations, 2015 as amended, E:L':'Eﬁtﬂ"ﬂfﬁﬂrfﬂ"rﬁrﬂ?gﬂrll:j ;ki:T:EEEE:Ii:E{iiﬂH;E "i’_:fjjf'éﬁf'ﬂﬁ_”ﬁ::?"‘f:_‘: 91 | 2. MRS. USHA DEVI LOHIA (Co-borrower) 1051106, Panchwati Apartments, Basant Vinar, Kanke
The full format of the Quarterly Financial Results are available on the Stock Exchange websites (BSE; www. bseindia.com and Corporate Affairs Road, Ranchi, Jharkhand — 834 008.Email: bishnu18@gmail.com bishnulohia501@gmail.com
N5E: www.nseindia.com) and Bank's website (www.bankofmaharashtra.bank.in) The Netice of EGM will be sent by electranic mode to all the membars whose ernail | | Als0 at: Duplex Flat No.103 & 203, 1st & 2nd Floor, Madgul Habitat, Plot No. 511-A, 511-B & 511-C,

Place: Pune
Date : 13,/01/2026

Prabhat Kiran
Enecutive Director

Rohit Rishi
Executive Director

Midhu Saxena

Managing Director & CEQ
Bank of Maharashtra

www.bankofmaharashtra.bank.in | Toll Free No. : 1800 233 4526 | Follow us @ mahabank: @ @ & © @

addrasses are registered with the Compary's Registrar and Transfer Agent, MUFG
Intirme India Private Limited ("RTA"]S Depositones. Members holding shares in
dematerialized farmara requested to register thesir email adddess and mobile nemiber
with their Depositony Participants, and members holding shares in physical form are
requested to register details of their email addreis and mobile nember on the website

of the RTA at https:/web in.mpms.mufeE.com and for any clarification you may contact

an the website of the Company at hitpsfsparc life! and on the websites of the Stock
Exchanmges [e. BSE Limited at www beaindia.com  and the Mational Stock Exchange of
India Limited at weranseindia.com  and on the website of the Central Depository
Servicas (India) Limited ("COSLY) at weww.evotinglndia.com  being the agency
appainted by the Company for providing e-wating facility,

hdembears wifl have an opporterity to cast their votes remotely on the business as set
forth in the Notce of the EGM through remobe e-vating. The manner of remolse e-
voting for members holding shares in dematerialiration form, physical form and
rmembers whe have not reglstered their email addresses will be provided in the Notice
af the EGM. The facility for a-voting will also b pravided at the EGM, and members
attending the EGA, who have not cast their votes by remote e-woting, will be abke to
worbe: it e meseting.

It is important to note that as per the SEBI circular dated 10th June 2024, members
with securifles held in physical form must updata thair KYC, incl uding thee PAN, Contact
Details, Nomination, Bank Account Details, and Specimen Signature

For Sun Pharma Advanced Research Company Limited
Kajal Damania

Company Secretary and Compliance Officer

IC5I Membership No. 29764

Place; Mumbsi
Date: lanuary 14, 2026

AU SMALL FINANCE BANK LIMITED i scheduied commerciat sanig

Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLCO11381)
APPENDIX IV [SEE RULE 8(1)] POSSESSION NOTICE

Vitwreas, The endersigned being the Authonzed Oificer of tha ALl Small Finance Bank Limited (A Schedubed Commercial Bank) under the “Sacuniizabion and

Reconstrection of Financial Assals and Enforcamant of Sacurnty Interest jAct, 2002 {54 of 2002)] and in exarcise of powess conferrad under sacton 13 (12)

raad wilh rule 3 of the Secunly Interest (Enforcement) Rules, 2002 issued demand nodice on the date as mentionad betow calling upon Lhe borrowers e rapay

tha amouni mentionad n the said nolice wilhin 60 days from the date of receipt of the said notice as per ihe details given in below table: -

Name of Borrower/Co-Borrower/

Maortgagor/Guarantor/Loan Afc No.

13({2) Notice
Date & Amount

Description of Mortgaged Property

Date of
Possession
Taken

LS OE100203219, Sunil Pravinchandra
beniwar (Borrower), Alpesh Pravinchandra
tMamyar [Lo-Borrower), Maniyar Sanjsybha:
Fravinchandra [Co-Borrover) Manhyar
Riddhi Sanjaybhal [Co-Barrosier)

Ra. Three Lac Eighty Thousand S Hundred
Fory-Eight Only & Re. 7,52 253/
Rs. Seven Lac Fifty-Two Thousand Two
Hundrad Fifty-Three Cndy A5 On 10-Sep-24

i Balfding ! Structure And Fishires (Proparty 1) Property SSuated |
At Offica Mo 1, 158 Floor, Aradhana Complax, B Or-Maheshwan
Hoapital, Revapar Road, Te & Diet- Morbl. Gojaral Admeasuring
16.23 Sq. Mir. Eagst Office Mo, 14, Wesl: Passage & Ravapar
Foad, Marth: Clher Proparly, Soulh: Offics Mo, 02

Ciher Progarty, South: Commaon Passaga

{Loan ANC No.) LA00T060TR320433,
Sunll Prawvinthandra Baniyar {(Borroeer)
Alpash Pravinchandea Maniyar (Co-
Barroeeer), Smt Sujaka Praghubhai Parmar
{Co-Bormowesh Mandyer Sanjaybhal
Fravinchanora |'=:-D-H|:I”l:lr'ﬂar:l SmtMeansy e
Figdhi Sanjeybhal [Co-Barmower)

11-Sep-24  Rs 2003 439/
Rs Twenty Lac Three Thousand Four
Humdrad Tharty-Mine Ordy As On 10-Sep-24

[Froparty 2) Property Situatad A1 Office Mo 2, 1st Ficor, Armdhana Complex, Nr Dr-Mabesbwan Hospital, Ravapar Road, To & Disl - Morbi, Gujerat Admeasuring 16,23 S0, Mir
Esst Office Mo, 14, West Passaga & Ravagar Road, Norh: Cfice Mo_ (1, Soh; Cffice Mo 03 (Property 3} Property Sfuated Al Office Mo 3, 15t Floor, Aradhana Compliex, Mr Dr-
Maheshwan Hoapital, Ravapar Road, Te & Dsst- Marbl, Gugarat Admeasuring 16.23 50Q. MTR. Esst. Offica Mo, 14, Weest: Passage & Ravaper Road, Maorth: Offica Mo. 02, South;
Oifaze Mo, 04 [Property 4) Property Situated AL ONice Mo 13, 18t Floor, Aradhana Comglex, Nr Dr-Maheshwan Hospital, Ravapar Road, Ta & Disl- Morbi, Gujaral Admegsuaring
1016 Ba. Mir. Easl: Office b 12 & Slair, West: Offica Mo, 14, Mot Other Prageary, Saullh: Camemon Passape (Property 5) Prapedy SHuated At OMFce ka 14, 151 Floos, Aradhsna
Complax, Ne De-Mahashwari Hospital, Ravapar Rosd, Te & Dist. - Morkd, Gujaral Admeasuring 20,63 Sq. Mtr. East: Office Mo 13, West Office No. 14 3 & Commaon Staic, Morth

| Al That Part And Parcel Of ResidentislComsarcial Property Land |
{ Bulding ¢ Structure And Fixlures (Property 1) Propesy Situated |
A, Mordhen Side OF, Shop Ne, 19 Cie. Mo, 204, Ciy Sareey Mo |
2830 To 2633, Ward Mo, 1 Ravapara Eoad barks, Guj, Admaasuring
3.91 Sq.mir East Adj Shono, 98, West: Adj Shop Mo, 2: Marth: |
Adj Shop Mo, 1, Soulth: Remalng Perion, Shop Mo, 19 (Property |

2} Froperly Siusted AL O Shog No. 2 Cts, No, 204, Cily Survey :

Mo 2630 Ta 2633 Jward ng. 1 Ravapara Road Morbi , Guj, Admeasuring 11.61 Sg, Mir Easi: Adj. Shop oo 19, West Ravapar Road, Marth: Ad), Shop Mo, 7, Sowth: Adj. Shop
Mo 3 (Proparty 3) Proparty Sitgated A1 Cf Shop Mo 18, Shaat Mo, 204, Cily Suresy Mo 8830 To 2633 ward Mo, 1 Ra, Shap Mo 18, Ground Floor Premilla Quarars Sardhana
Carmpéax Wasant Road MNr. De, Manheshwarl Hospital , Ravapar . Main Rigad  Morbl, Guj, Admeasuring 168 S0Q.FT East: Shop Mo, 1, Wast Shop No, 18, Norh: Shop No. 1,
Soulh: Passage (Property 4) Property Siuated AL OF Shop o, 17, Sheet Mo 204, City Suevey Mo, 2830 Ta 2633, Ward Mot Ra, Shop Mo 18, Ground Floor Pramdlla Odartess
Aardhana Complex Vasani Road Nr. De, Maheshwarl Hospilal . Ravapar, Main Road Morbd | Guj. Admeasuring 186 S3q.1 East Stairs & Godown No. 16, Weast: Godown MNa
18, Marth: Ciher Propedy, South: Odber Prapery

11-Jan-26

(Loan AJC No.) L9001060814543059,
Maniyar Sanjaybhad Pravinchandra
{Borroeer), Sund Pravinchandra Maniyar
{Co-Borrpmer), Alpesh Pravinchandra
maniyar ([Co-Borrower) SmLManiysr Fidoh
Sanjayhhai [Co-Borrower) Smil.Sujata

i5np-2d Rs 2091,0700
R=, Twanty Lat Minety-Cne Thausand
Sewvanty Only Acs On 10-Seg-24

&l Thad Part And Farce OF ResidentialCommersial Proparty Land! |
Bailding/Structure And Foctures (Property 1) Propedy Siteated A1 |
Shop Mo 01, Shop Mo 2, Shop Mo X, Shop No 13, Shop Mo 14,
Survay Mo 2630 To 2633, Sast Mo.-204, Ward Mo - 01, Sub. Dist. |
& Disl - Marki, Gujarat Admeasuring  BBdl 5q.80r. East Odfics :
Mo 14, Ofhce Ma- 12, OFica Moo= 13, 'Wesl: Ravash Themsaisr i

1 1=Jan-26

Prabhubihai Pamir (Co-Bormmer) Ravpar Rioad And Sulter, Marth: Offior Ma.- 14, Qffice Mo- 1 To 3 5 (IST)’ thrOUQh Video Conferencmg (“VC”)’ to transact the business set out in the Notice of Sr. No _Date of Document Description of Document
—— conveying EGM. 1. 29.02.2020 Home Loan Agreement
And Common Stair South; Office No- 2, Office Mo - 03, Office No.- 4 And Shair, Common Passage O This Comples (Property 2) Property Siluated Al Shop 8o 19 An GT The Notice to EGM has been sent to the Members through permitted mode on 2. 29.02.2020 Acceptance Sanction Letter
Shop Mo 2, Survey No 2630 To 233, Seat Mo.-204, Ward Mo.- 01, Sub. Dist & | Dist - Morbi, Guiarat Admeasuring 15.522 Sq.Mtr. East Shog Mo~ 18 & 19 West Ravapar 14" January, 2026 and the same is also available on the website of the Stock Exchange 3. 29.02.2020 Amendatory Loan Agreement executed by and between HDFC Bank,
Raad &nd Shutter shog Mo.- 02, North: Shop No.- 1, Morth: Shop Mo - 03 & 19 Paki Part (Property 3) Proparty Situatad At Shop No 18 . Swervey Mo 2630 To 2633, Permila where the shares of the company are listed i.e National Stock Exchange of India Limited Borrowers and Bishnu Prasad Lohia HUF
Ciuartars, hst - Mortd , Gujeret Admessuring 15.33 Sg.Mir. East Shop No- 17, Wast Shop No- 19, North: Passage. Sowlh: Shop bo.- 1 (Property 4) Proparty Situated At indi e of i it i imi 4. 29.02.2020 Amendatory Loan Agreement executed by and between HDFC Bank,
e L gy s 4 P L g9, st (Progarty &) Froparty (www.nseindia.com) and on the website of the National Securities Depository Limited Borrowers and Anand Kumar Lohia HUF
Godown Ma 17 I.'_‘-I.,I'\'E:f wWo 2B30 To EE..'ICII Farrmeia aarmers. Disl - Mo, EIJ_IHrEL ndﬂlﬂﬂ“"ng 1811 Bq.MIF Easl: Slair & Godawt Mo-16, Wesl Godown No-18, North (“NSDL”) (www_evoting.nsdllcom) The same |S also avallable on the Webs|te Of the 5 29022020 Demand Prom|ssory Note by Anand Kumar |_0h|a HUF
Qifiar Propery. Sodih: CHharProperty company at https://spppolymer.com/ 6. | 29.02.2020 Demand Promissory Note by Bishnu Prasad Lohia HUF
(Loan AC No.) L9001061124301737 91-Sap-24  Rs 2577200 All That Part And Parcal Of ResidentialCammansal Praperty Land|  14-Jan28 Further, in compliance with the provisions of Section 108 of the Companies Act2013read | | 7. | 29.02.2020 Demand Promissory Note by the borrowers.

AL R ' o s e O : 3 sl P | with Rule 20 of the Companies (Management and Administration) Rules, 2014 (“the Act”) | | 8. 30.12.2019 Declaration of Availment of Loan by Anand Kumar Lohia HUF
T"m'“ %,a"m:"bhs' |. 7 .F'ha”':"? Pl o Ll by Eai Tho ahot s, || < ﬂ","_m b ..f' e e F ip mmtfdl{'a".”?:' N,D 2 i as amended and Regulation 44 of the SEBI (Listing Obligations and Disclosure | |9. | 30.12.2019 Declaration of Availment of Loan by Bishnu Prasad Lohia HUF
PR, BTSN NRIRT | Husxied Tty Ninw Qi As D20 Sapah | SRR LS SR 020 SIARRG HhoeR R e Requirements) Regulations 2015, the Members are provided with the facility to cast their | | 10| 30.12.2019 Joint Consent cum declaration by Anand Kumar Lohia
(Co-Horrower), Alpesh Pravinchandra Aradhana Comglex Nr Dr-Maheshwari Hospdal Morbi Gusaral votes on all resolutions as set fo’rth in the Notice conveying the EGM using electronic 11. 30.12.2019 Joint Consent cum declaration by Bishnu Prasad Lohia
AR Fyae (Lo BLimos] . Suine Adnfesmmg SRAR S M voting system (e-voting) provided by NSDL. The voting rights of Members shall be in Hup'ex Tak no. L3, on 1st oor & Hat Ko. 2 on and floor
Prabhushal Pamar | Co-Bomowar) grt'y o their sh 9 pfth id y 't. h gt Ig fth Frid 12. 06.11.2019 Agreement for Sale between Lohia Holdings Private Limited and Bishnu

proportion to e'rf ares o ? pald-up equity share capital of the company as on rriday, Prasad Lohia & Others and Madgul Minerals Private Limited & Others
{Loan AJC No.) LB0O0107013T865932, Fala 14-Feb-26  Rs 0843481 All That Parl And Parcel OF Residential'Commercial Property Land | 11-Jan-26 January 30, 2026 (“cut-off date”). 13 11112019 Permission to mortgage issued by Lohia Holdings Pvt Ltd to HDFC
Marandrasinh Mavalsinh (Borrowar) Rs. Nine Lac Eighty-Four Thousand Thrae { Basildirg § Striscture And Fixturas Property Stuated A1 - Survay The remote e-voting period shall commence at 9.00 a.m IST on Tuesday, February 03, _ | for flat 103 & 203.
Smi.2ata Suryaba Narendrasinh {Co- Hundred Farly-Eight Only As On 10-Fib-25 Mum 721 Faiki 1, Plot Mem. 16, Shivganga Rasidancy , Manl 2026 and end at 5.00 p.m IST on Thursday, February 05, 2026. During this period, the | | 14. | 09.10.2019 Allotment Letter favoring Mr. Bishnu Prasad Lohia, Mr. Anand Kumar
Hormower), W, Dust-Morbl | Gusaral Admeasuring 4357 Sq. Mir. members may cast their vote electronically. The voting through remote e-voting shall not Lohia, Bishnu Prasad Lohia HUF and Anand Kumar Lohia HUF
: — — ) ) - = be allowed beyond 05.00 p.m IST on Thursday, February 05, 2026. Those members who | | 15. | 09.10.2019 Own contribution receipts from Mr. Bishnu Prasad Lohia
{Loan ASC No) LI001060123763586, M'S 18-Mar-25  Ra 1118266 All That Part And Parcal OF ResidentialCommarcial Fropery Land|  10-Jen-26 shall be present in the EGM and had not cast their votes on the resolutions through remote 16. | 30.12.2019 Declaration 1st time deposit of title deed by Bishnu Prasad Lohia
Mexsha Mators & Crane Servica Thraugh Rs, Elewen Lac Eghtesn Thousand Two / Bullding | Strecture And Fixtises Property Situated Al- e-voting, shall be eligible to vote through E-voting during the EGM. 17, 130.12.2019 Declaration 1st time deposit of title deed by Anand Kumar Lohia
I's Progaator Parlh Jitendrakismas Panchal Humdred Sikly-Six Only A5 On 18-Mar-25 hlicalProperty Mo- 258, Vil & Posl- Gandhiyol, Ta- dar, Dist- The me,mbers who have cast their votes by remote e-voting prior to the EGM may also 18. 29.02.2020 E\Aem(()jraLn?]l'Jm of Deposit by Bishnu Prasad Lohia, Usha Devi Lohia and
[Barrower ), Smit Bhavanabien Jitendrakum; Sabarkantha. Gugarat Ad ing 71.68 Sqyds East: Fab S : : : nand Lonia.
P-Ir:::ll I:rléi:I i:!l 21 “I:rr; |I 1 |-Illh:rl:: r'::l: :.u ::r R:F-llu :II.II, |I- HI: ;-.J‘ha_rgz:: ur;.nl:glh-.i '-..|.;--'|-.:-|:I:I-ﬂ-: Fl::rh-g't attend/participate in the EGM but shall not be entitled to cast their votes again. 19. 29.02.2020 Quadrupartite Agreement dated 29.02.2020 between Bishnu Prasad
it b st e ol i ol o bR o bbb b sttt b e Once the vote on aresolution(s) is cast by the member, the member shall not be allowed to Lohia & Anand Kumar Lohia, Lohia Holdings Private Limited and
Shrl Jdendrakumar Panchal - Co-Borrower) Bhikabhal , South; H'o Panchal Kamlesh Bha: change it subsequently Madgul Minerals Private Limited.
Farth Jitenndrakurmar Fanchal (Co-Bomawar ' : : ; ; Annexure - B
B Legal Hair Of Late Shii Stendrakumar gllerngt;?;s g;;?%gﬁ?;ggy holding shares as on the cut-off date i.¢ Friday, January 30, Description of Inmovable Property
Panchal - Co-Borroaer) y ) . . Duplex- Flat No. 103 on 1st Floor, Flat No. 203 on 2nd floor, along with two car parking areas and all
- — ; Any person become a member of the company after dispatch of the Notice ofthe EGMand | | areas appurtenant thereto in the building called Madhul Habitat, situated at Plot 511-A, 511-8, 511-C,
{Laan AIC No ) L90D10607T393 18560, M5 17-May-28  Rs 637,066 All Thad Parl And Parcel OF ResidenfialCommersal Prapery Land | 10-Jan-26 holdmg shares a on the cut-off date may cast their votes by fo||0W|ng the instruction and Khata No. 52, Thana No. 190, Village — Chandwe, Ranchi — 834006 with undivided proportionate
5 K Prowision And Gruh Udhyog {Bomower) Fe. i Lac Thity-Seven Thousand Fifty- |/ Buikding / Structure And Fivhures. Property Situatad At - Akarni Mo process of e-voting / remote e-voting as provided in the Notice of the EGM. share of land.
Kalyansinh Kangbhal Vanjara {Co- Six Only As On 13-May-25 2215 Milkat No 225, Gamihal, Savgadh, Tensd - Idar, Dist - In case Member(s) have not registered their e-mail address, they may temporary . Annexure - C
Borrower), SmiNirubea Kalyansanh Vanjera Sabarkantha, Gujarat Admeasuring B4.76 Sq Mir registered by mailing details at cs@spppolymer.com Outstanding amount due and payable as on 09.12.2025
{Co-Borrewer) In case Member(s) have not registered their e-mail address, they may follow the following Credit Facility| Opening |Interest @rate of Penal Interest |Expenses Total
. N o . - . ) . instructions: Members holding shares in Demat mode are requested to contact their (Residential |  Balance 10.65% p.a.  @rate of 18% p.a.| (In Outstanding
Tha bomower having failed to repay the amount, therefore notica is hersby given to the Bormower and the public in ganeral that the undersigned has takan possesaion of respective Depository participant for registering the email addresses. Home Loan) | (In Rupees) | (In Rupees) (In Rupees) | Rupees) Amount
thie propery described herain ahove mentionad tabs in exercise of powers confermed an hirmher uncer section 13(4) of the said [Act 2002] read with Rule 8 of the said For details related to process of joining EGM, remote evoting, please refer to the notice of T (In Rupees)
ruleon the date mentioned in the above fable. “The borrower's attention s Invited to provisions of sub section (8) of section 13 of theAct read with rnule B (6), in respect of the EGM. If you have any queries or issues regarding attending EGM & e-Voting fromthe | | No.g46952193 | 2:1995,981 | 17,99,786.60 | 30,41,892.80 | 35356 | 2,64,33,016.40

firne availabda, e 30 days from thes intimabon, b redaam the securad assals

Dita
Pigca @ DEsiried- Kachchh, Gujarsl

AU SMALL FINANCE BANK LIMITED

A SCHEDULED COMMERCIAL BANK
[CIN:L 36911 RI199EPLODL 1381)
Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jalpur - 302001

APPENDIX 1V |SEE RULE 801) | POSSESSION NOTICE
Whereas, Tha undersigned being the Authonzed Officer of tha AU Small Finance Bank |
Limidted A Scheduled Commercial Bank under the “Secunt@zaton and Reconstrucion of |
Finamncial Assets and Enforcesment of Secunty Inleréat Act, 2002 and nesercise of Powens |
cain femmed under Seclion 13 read wilh e Secunty nteres| | Enforcemenl ) Rules, 2002, issued |
demiand nolice daled 172025 vide Rel Mo, CBISARMI-ZAGRIOCT-202510 Laan |
Soocount Mo, S0012305364155T0 calling wpon the Borrowar/Co-Borrower! |
GuerantonMorigagors Mr. Vishal Kumar BEhablal Chhabhaiya Allas Mr, Chhabhaiya |
Wiahal Bhailal, S Mr. Bhailal Madhavji Chhabhaiya (Bormowes/Maorigagor), Hr.:
Jetenidra Marsinh Palel AFas, Mr. Chhabhiya Jelendra Narsinh Sio Mr. Narshi

T |
i i - 4 I E Al T B =} | idertigll 1 | P 1 1 14 eI Madhavii Patel [Co-Borrower/Mortgagos), Mr. Bhailal Madhavji Pated Alias Br. . | . . ) ,
{Loan AT Na.) LEUE“"EHH‘&.HE}H 14-Jur-2 Ris. 390,36 Jl That arlm.ﬁ.nu arcal OF ResidentisliCommancia n:-|:|e!1.u Land| -Jemn-26 i [ ortgag b ! e " | being newly purchased residential premises by the Mortgagor/s. The secured property is more partic-
Reval Lajbhal Hirabhes (Borrower), R Thees Lac Ninely Thousand Theae { Bulding ! Structwe And Fixiures (Property 1) Propeny Situated | Chhabhaiya Bhailalbhai Madhavji, Sio Mr. Madhavji Ratanshi Patel (Guarantor), Mrs, | ularly described in Annexure — B herein below.
el Faval Haraaben Laljibhes (Co- Hundrad Sixty-One Only As On 11-Jun-24 | Al Assessment 56 Mo 813 Gram Panchayal Mikal No 813, Plol Mo Chhabhaiya Anjali Vishal Wie Mr. Vishal Kumar Bhailal Chhabhalya (Guarantor) (|| | terms of the financing documents executed by you the Addressees, you the Addressees are joint-
Barrower) 3, Tehsil Yatgarn, Gram Panchaysl Pepal, Disl- Banaskantha repay the amount mentioned in the notice being is for loan Account No | | lvand severally liable to repay the principal amount together with interest and other charges as per
Gujarat Admeasuring B0 Sq.Fi. (Property 2} Proparty Situated 00123053641 5570 Re. 7,33,208/- (Rupees Sewven Lakh Thirty Threa Thousand Two | | the repayment schedule stated therein. As you the borrowers failed and neglected to repay the prin-
At Aesassmend Sr Mo 1006 Gram Panchayat Proparty Mo 1006, Hundred Elght Only) a8 on 17-10-2025 aggregalng tolal dus jatich inclsdes princgal, | | cipal amount and interest and othgr charges thereon., the loan account was c!assjfied as a Non-
Gram Pancheayat Papal, Tehsil- Vedgam. Dist- Banaskantha, intarest, penalties and &8 oher charges) with further inksrast and charges undil paiyment in | geﬁEFrTfllr%ASSet (NPA) by the Assignor Bank on April 06, 2021, as per the guidelines of Reserve
; L : : ank of India.
T full within G0 days from thie dale of noticey'date ol mosEpt of the said noboe . . . .
CREEIRL ACTISSRINIG -l 8 2y 4 ‘ﬂ i - ; ; f' z ! _ | | Subsequently, the Assignor Bank vide an Assignment Agreement dated March 27, 2025 assigned the
{Loan A/C No.) L9001061124612348 & 12-80p-24  Rs. 580,548 All That Part And Parcel OF Residentiall Commereal Propery Land | 11-Jan-26 The borrawarmortgager having falled o repay the amount, notice 8 hareby glven | | otstanding dues under the Credit Facility along with all the underlying security interest and all the
||

to the borrewad’ mortgagoed and the pubbic in general thal the undefsigned has |
faken possession af the propery described herein below in exercise of powers
conferrad on him/her under Seclion 15(4) of the said Aol read with Ruyln 8 of I:hr:E
said Rulos on this 08" day of January of the year 2026,

“The borrower's altention is invited to provigions of 2ub saclion (8] of sechion 13 of ihe A, |
in respacd of limée ayaiable 1 redeam he sacred assels”

Tha Borrower/GuarantosMorigagors in particular and the pubtic in general is |
hereby cautlaned not W0 deal with the property and any daalings wiih the proparty
will be subject 10 the charge of the AL Small Finance Bank Limiled for an amaounl |
af for loan Account Mo - BO01230536841556T0 Rs. 7,156,888/ [Rupees Saven Lakh
Fifteen Thousand Nine Hundrod Eighty Mine Ondy) as on 29122025 and ‘|.-".hnr:
intarass & expensas therecn unbd full paymant

Description of immovable properties

Al That Fart and Parce|, Along with Present and Fulure Streclures of Residentlal Property, |
Plol Ma. 27 & 38 Total Admeasuring Land Ared 33888 54, Mg, Silualed on the Lanef |
Brarng Rewenue Sureey Mo, 44.3P1
Gadhsisa, Taluka Mandvi, District- Kachchh, Gujarat, Owned by Mr, Vishal Kumar Bhailal |
Chhabhaiya & Mr Jetendra Marsinh Patel, Alles Mr. Chhabhéva Jeterdra Marsinh, |
Soundaries as balow. - East 600 Sqg. Mirs. Inbernal Rosd, West: Flot No. 13 & 14,

Morth: 7.50 3q. Mirs. Internal Road, South: Flot No.
08.01.203%

Which & Known as “Ambika Nagar-1", \illage)

sl
Authorised Officer |
A Small Finance Bank Limited |

SPP POLYMER LIMITED

Reg. Office: Bearing No DPT212, DLF Prime Tower, Okhla Industrial Estate,

Phase-l, New Delhi, Delhi, India, 110020
CIN: L15412DL2004PLC128666 || Website www.spppolymer.com/
Phone: +91 9560291488 || Email: admin@spppolymer.com

NOTICE OF EXTRA ORDINARY GENERAL MEETING AND E-VOTING PROCEDURE

NOTICE is hereby given that the Extra General Meeting (‘EGM”) of the Members of SPP
Polymer Limited (“Company”) will be held on Friday, 6th February, 2026 at 11:00 a.m.

NSDL e-Voting System, you can write an email to evoting@nsdl.co.in or contact at 022 -
4886 7000 and 022 - 2499 7000.

Khata No.52, Village — Chandwe, Kanke Road, P.S. Kanke, Thana No.- 190, Ward No.2, Ranchi,
Jharkhand - 834 008. Also at: C/o. Dewan Kunjlal Kanhaiyalal, IBP Petrol Pump, Court Road,
Ranchi, Jharkhand — 834 001. Also at: C/o. 2nd Floor, Eyelex Cinema Compound, Hinoo Main Road,
Ranchi, Jharkhand — 834 002.

3. MR. ANAND KUMAR LOHIA (Co-borrower/Mortgagor) 105/106, Panchwati Apartments, Basant
Vihar, Kanke Road, Ranchi, Jharkhand - 834 008. Email: anandlohia501@gmail.com Also at:
Duplex Flat No.103 & 203, 1st & 2nd Floor, Madgul Habitat, Plot No. 511-A, 511-B & 511-C, Khata
No.52, Village — Chandwe, Kanke Road, P.S. Kanke, Thana No.- 190, Ward No.2, Ranchi, Jharkhand
- 834 008. Also at: 405, Madgul Habitat, Village — Chandwe, Kanke Road, P.S. Kanke, Thana No.-
190, Ward No.2, Ranchi, Jharkhand — 834 008. Also at: C/o. 2nd Floor, Eyelex Cinema Compound,
Hinoo Main Road, Ranchi, Jharkhand - 834 002. Also at: 3rd Floor, Chaitanya, Kunjlal Street, Upper
Bazar, Ranchi, Jharkhand - 834 001. Also at: Eyelex Films Private Limited A-19, Circle-B, Above
Pakwan Il Restaurant, S. G. Road, Bodakdev, Ahmedabad — 380 015.

4. BISHNU PRASAD LOHIA HUF (Co-borrower/Mortgagor) Through its Karta Mr. Bishnu Prasad
Lohia 105/106, Panchwati Apartments, Basant Vihar, Kanke Road, Ranchi, Jharkhand - 834 008.
Email: bishnu18@gmail.com bishnulohia501@gmail.com Also at: Duplex Flat No.103 & 203, 1st
& 2nd Floor, Madgul Habitat, Plot No. 511-A, 511-B & 511-C, Khata No.52, Village — Chandwe, Kanke
Road, P.S. Kanke, Thana No.- 190, Ward No.2, Ranchi, Jharkhand — 834 008. Also at: C/o. Dewan
Kunjlal Kanhaiyalal, IBP Petrol Pump, Court Road, Ranchi, Jharkhand - 834 001.

5. ANAND KUMAR LOHIA HUF (Co-borrower/mortgagor) Through its Karta, Mr. Anand Kumar
Lohia 105/106, Panchwati Apartments, Basant Vihar, Kanke Road, Ranchi, Jharkhand - 834 008.
Email: anandlohia501@gmail.com Also at: Duplex Flat No.103 & 203, 1st & 2nd Floor, Madgul
Habitat, Plot No. 511-A, 511-B & 511-C, Khata No.52, Village — Chandwe, Kanke Road, P.S. Kanke,
Thana No.- 190, Ward No.2, Ranchi, Jharkhand — 834 008. Also at: 405, Madgul Habitat, Village —
Chandwe, Kanke Road, P.S. Kanke, Thana No.- 190, Ward No.2, Ranchi, Jharkhand — 834 008.
Also at: C/o. 2nd Floor, Eyelex Cinema Compound, Hinoo Main Road, Ranchi, Jharkhand — 834 002.
Also at: 3rd Floor, Chaitanya, Kunjlal Street, Upper Bazar, Ranchi, Jharkhand - 834 001.

Sub: Notice U/s 13(2) of Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (Hereinafter called “ACT").

Dear SirMa’'am,

You, the Addressees, Mr. Bishnu Prasad Lohia, Mrs. Usha Devi Lohia, Mr. Anand Kumar Lohia,
Bishnu Prasad Lohia HUF and Anand Kumar Lohia HUF (the Borrowers, Co-borrowers & Mortgagors)
(herein after referred to as the Borrowers), had approached Housing Development Finance
Corporation Limited (now HDFC Bank Limited) (herein referred to as Assignor Bank) for availing
Home Loan Facility for the purpose of purchasing residential premises. Acceding to the request of the
borrowers, the Assignor Bank sanctioned a Residential Home Loan Facility for an amount of
Rs.1,80,00,000/- (Rupees One Crore Eighty Lakhs Only) (herein after referred to as Credit Facility).
In consideration of the sanctioned Credit Facility and its disbursement to the Borrowers by Assignor
Bank, you the Addressees executed various deeds and documents confirming the sanction and dis-
bursement of the Credit Facility and creation of security interest in relation to the Credit Facility (here-
in after referred to as Financing Documents) from time to time, as more particularly mentioned in
Annexure - A herein below.

The Credit Facility was secured by creation of exclusive mortgage of immovable property (hereinafter
referred to as “Secured Property”) and charge by deposit of title deeds in favour of the Assignor Bank,

right, title, interest and benefit in and to the Credit Facility together with any incidental right thereto
including any benefit under the Financing Documents, in favour of Phoenix Trust FY25-2 acting as its
Trustee i.e. Phoenix ARC Private Limited (Phoenix).
As per the said Assignment Agreement dated March 27, 2025, Phoenix became the full and absolute
owner and the only person legally entitled to receive the repayment of the dues due and payable by
the Borrowers under the Financing Documents or any part thereof including the right to file suit(s) or
institute proceeding(s) or continue / substitute itself in such proceeding(s) in its own name and to take
such other action as may be required for the purpose of recovery of the entire debt due and payable
along with interest and other charges as applicable.
As you the Addressees have failed and neglected to make payment of the amounts due and payable
under the said Credit Facility as per the terms and conditions stipulated in the financing documents,
Phoenix hereby calls upon each of you, the Addressees and demands from each of you the
Addressees, to pay within a period of sixty (60) days from the date of receipt of this notice, the total
outstanding amount of Rs. 2,63,97,660/- (Rupees Two Crores Sixty-Three Lakhs Ninety-Seven
Thousand Six Hundred Sixty Only) as calculated up to 09.12.2025 together with further interest
@ 10.65% per annum compounded monthly from 10.12.2025, along with other charges and expens-
es till payment thereof as more particularly mentioned in Annexure - C.
Please treat this notice as a notice under the provisions of Section 13(2) of the SARFAESI Act. Kindly
note that upon your failure to comply with this notice within the aforesaid statutory period of 60 (Sixty)
days, Phoenix shall be entitled to take such steps as it may deem fit for the purpose of enforcement
of security interest including but not limited to taking the possession of the Secured Property in accor-
dance with the provisions of Section 13(4) of the SARFAESI Act and sell the Secured Property to real-
ize the total outstanding dues, entirely at your risk, cost and consequence.
Please note that after the receipt of this notice, each of you the Addressees are restrained and injunct-
ed under the provisions of Section 13(13) of the SARFAESI Act not to transfer, alienate or dispose off
or to create any third party right(s) in any manner whatsoever in respect of the Secured Property, with-
out prior written consent and approval of Phoenix. Each of you the Addressees is also put to notice
that any contract in contravention of this statutory injunction/restraint, as provided under the said Act
is an offence.
Further, your attention is also drawn to the provisions of Section 13(8) of the SARFAESI Act read with
Rule 3(5) of the Security Interest (Enforcement) Rules, 2002. In the event any of you the Addressees
intend to redeem the Secured Property, the same can be done by discharging the outstanding dues
due and payable to Phoenix as set out in the present demand notice along with the applicable inter-
est till the date of payment and/or realization.
This notice is issued without prejudice to the rights, remedies and contentions of Phoenix to initiate
any other legal proceedings available to it under law.
Annexure — A
(Particulars of Financial Facilities and Documents executed)

Together with further interest @ 10.65 % per annum 6ompounded monthly from 10.12'.2025, along with
other charges and expenses till payment thereof.

Tha borrowser in particular and the public in general is hereby cautionad not to deal with the property and any dealings with the property will be subject to the change FOR SPP POLYMER LIMITED
ot £ 5 Sd/- Mr. Amit Masekar, Deputy Vice President
ofthe AL Small Finance Bank Limited (A Scheduled Commercial Bank) for the amount and imterest thereon manticned in the above table ol Sd/- Authorized Officer
L R Ehice : Alnreciabiil, Guteret Authorised Officor AU Small Finance Bank Limitod Date- January 14, 2026 Chetia SHOO" | | pate: 16.01.2026 For Phoenix ARC Private Limited
Place- Delhi Company Secretary o .
Place: Ranchi, Jhakhand Trustee of Phoenix Trust FY 25-2
D @ o L)
e . . N . . = .' . = . . Ahmedabad

epaper.financialexpress.com
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PHOENIX/RESL/3250/2025-2026 December 12,2025
1. Mr. Bishnu Prasad Lohia (Borrower/Mortgagor) 105/106, Panchwati Apartments, Basant Vihar, Kanke
Road, Ranchi, Jharkhand - 834 008. Email: bishnu18@gmail.com bishnulohia501@gmail.com Also
at: Duplex Flat No.103 & 203, 1st & 2nd Floor, Madgul Habitat, Plot No. 511-A, 511-B & 511-C, Khata
No.52, Village — Chandwe, Kanke Road, P.S. Kanke, Thana No.- 190, Ward No.2, Ranchi, Jharkhand
— 834 008. Also at: Clo. Dewan Kunjlal Kanhaiyalal, IBP Petrol Pump, Court Road, Ranchi,
Jharkhand - 834 001.
2. MRS. USHA DEVI LOHIA (Co-borrower) 105/106, Panchwati Apartments, Basant Vihar, Kanke
Road, Ranchi, Jharkhand - 834 008.Email: bishnu18@gmail.com bishnulohia501@gmail.com
Also at: Duplex Flat No.103 & 203, 1st & 2nd Floor, Madgul Habitat, Plot No. 511-A, 511-B & 511-C,
Khata No.52, Village — Chandwe, Kanke Road, P.S. Kanke, Thana No.- 190, Ward No.2, Ranchi,
Jharkhand — 834 008. Also at: C/o. Dewan Kunjlal Kanhaiyalal, IBP Petrol Pump, Court Road,
Ranchi, Jharkhand - 834 001. Also at: C/o. 2nd Floor, Eyelex Cinema Compound, Hinoo Main Road,
Ranchi, Jharkhand - 834 002.
3. MR. ANAND KUMAR LOHIA (Co-borrower/Mortgagor) 105/106, Panchwati Apartments, Basant
Vihar, Kanke Road, Ranchi, Jharkhand - 834 008. Email: anandlohia501@gmail.com Also at:
Duplex Flat No.103 & 203, 1st & 2nd Floor, Madgul Habitat, Plot No. 511-A, 511-B & 511-C, Khata
No.52, Village — Chandwe, Kanke Road, P.S. Kanke, Thana No.- 190, Ward No.2, Ranchi, Jharkhand
- 834 008. Also at: 405, Madgul Habitat, Village — Chandwe, Kanke Road, P.S. Kanke, Thana No.-
190, Ward No.2, Ranchi, Jharkhand - 834 008. Also at: C/o. 2nd Floor, Eyelex Cinema Compound,
Hinoo Main Road, Ranchi, Jharkhand — 834 002. Also at: 3rd Floor, Chaitanya, Kunjlal Street, Upper
Bazar, Ranchi, Jharkhand - 834 001. Also at: Eyelex Films Private Limited A-19, Circle-B, Above
Pakwan Il Restaurant, S. G. Road, Bodakdev, Ahmedabad - 380 015.
4. BISHNU PRASAD LOHIA HUF (Co-borrower/Mortgagor) Through its Karta Mr. Bishnu Prasad
Lohia 105/106, Panchwati Apartments, Basant Vihar, Kanke Road, Ranchi, Jharkhand - 834 008.
Email: bishnu18@gmail.com bishnulohia501@gmail.com Also at: Duplex Flat No.103 & 203, 1st
& 2nd Floor, Madgul Habitat, Plot No. 511-A, 511-B & 511-C, Khata No.52, Village — Chandwe, Kanke
Road, P.S. Kanke, Thana No.- 190, Ward No.2, Ranchi, Jharkhand — 834 008. Also at: C/o. Dewan
Kunjlal Kanhaiyalal, IBP Petrol Pump, Court Road, Ranchi, Jharkhand — 834 001.
5. ANAND KUMAR LOHIA HUF (Co-borrower/mortgagor) Through its Karta, Mr. Anand Kumar
Lohia 105/106, Panchwati Apartments, Basant Vihar, Kanke Road, Ranchi, Jharkhand - 834 008.
Email: anandlohia501@gmail.com Also at: Duplex Flat No.103 & 203, 1st & 2nd Floor, Madgul
Habitat, Plot No. 511-A, 511-B & 511-C, Khata No.52, Village - Chandwe, Kanke Road, P.S. Kanke,
Thana No.- 190, Ward No.2, Ranchi, Jharkhand — 834 008. Also at: 405, Madgul Habitat, Village —
Chandwe, Kanke Road, P.S. Kanke, Thana No.- 190, Ward No.2, Ranchi, Jharkhand — 834 008.
Also at: C/o. 2nd Floor, Eyelex Cinema Compound, Hinoo Main Road, Ranchi, Jharkhand — 834 002.
Also at: 3rd Floor, Chaitanya, Kunjlal Street, Upper Bazar, Ranchi, Jharkhand - 834 001.
Sub: Notice Uls 13(2) of Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (Hereinafter called “ACT”).
Dear Sir/Ma'am,
You, the Addressees, Mr. Bishnu Prasad Lohia, Mrs. Usha Devi Lohia, Mr. Anand Kumar Lohia,
Bishnu Prasad Lohia HUF and Anand Kumar Lohia HUF (the Borrowers, Co-borrowers & Mortgagors)
(herein after referred to as the Borrowers), had approached Housing Development Finance
Corporation Limited (now HDFC Bank Limited) (herein referred to as Assignor Bank) for availing
Home Loan Facility for the purpose of purchasing residential premises. Acceding to the request of the
borrowers, the Assignor Bank sanctioned a Residential Home Loan Facility for an amount of
Rs.1,80,00,000/- (Rupees One Crore Eighty Lakhs Only) (herein after referred to as Credit Facility).
In consideration of the sanctioned Credit Facility and its disbursement to the Borrowers by Assignor
Bank, you the Addressees executed various deeds and documents confirming the sanction and dis-
bursement of the Credit Facility and creation of security interest in relation to the Credit Facility (here-
in after referred to as Financing Documents) from time to time, as more particularly mentioned in
Annexure — A herein below.
The Credit Facility was secured by creation of exclusive mortgage of immovable property (hereinafter
referred to as “Secured Property”) and charge by deposit of title deeds in favour of the Assignor Bank,
being newly purchased residential premises by the Mortgagor/s. The secured property is more partic-
ularly described in Annexure — B herein below.
In terms of the financing documents executed by you the Addressees, you the Addressees are joint-
ly and severally liable to repay the principal amount together with interest and other charges as per
the repayment schedule stated therein. As you the borrowers failed and neglected to repay the prin-
cipal amount and interest and other charges thereon, the loan account was classified as a Non-
Performing Asset (NPA) by the Assignor Bank on April 06, 2021, as per the guidelines of Reserve
Bank of India.
Subsequently, the Assignor Bank vide an Assignment Agreement dated March 27, 2025 assigned the
outstanding dues under the Credit Facility along with all the underlying security interest and all the
right, title, interest and benefit in and to the Credit Facility together with any incidental right thereto
including any benefit under the Financing Documents, in favour of Phoenix Trust FY25-2 acting as its
Trustee i.e. Phoenix ARC Private Limited (Phoenix).
As per the said Assignment Agreement dated March 27, 2025, Phoenix became the full and absolute
owner and the only person legally entitled to receive the repayment of the dues due and payable by
the Borrowers under the Financing Documents or any part thereof including the right to file suit(s) or
institute proceeding(s) or continue / substitute itself in such proceeding(s) in its own name and to take
such other action as may be required for the purpose of recovery of the entire debt due and payable
along with interest and other charges as applicable.
As you the Addressees have failed and neglected to make payment of the amounts due and payable
under the said Credit Facility as per the terms and conditions stipulated in the financing documents,
Phoenix hereby calls upon each of you, the Addressees and demands from each of you the
Addressees, to pay within a period of sixty (60) days from the date of receipt of this notice, the total
outstanding amount of Rs. 2,63,97,660/- (Rupees Two Crores Sixty-Three Lakhs Ninety-Seven
Thousand Six Hundred Sixty Only) as calculated up to 09.12.2025 together with further interest
@ 10.65% per annum compounded monthly from 10.12.2025, along with other charges and expens-
es till payment thereof as more particularly mentioned in Annexure - C.
Please treat this notice as a notice under the provisions of Section 13(2) of the SARFAESI Act. Kindly
note that upon your failure to comply with this notice within the aforesaid statutory period of 60 (Sixty)
days, Phoenix shall be entitled to take such steps as it may deem fit for the purpose of enforcement
of security interest including but not limited to taking the possession of the Secured Property in accor-
dance with the provisions of Section 13(4) of the SARFAESI Act and sell the Secured Property to real-
ize the total outstanding dues, entirely at your risk, cost and consequence.
Please note that after the receipt of this notice, each of you the Addressees are restrained and injunct-
ed under the provisions of Section 13(13) of the SARFAESI Act not to transfer, alienate or dispose off
or to create any third party right(s) in any manner whatsoever in respect of the Secured Property, with-
out prior written consent and approval of Phoenix. Each of you the Addressees is also put to notice
that any contract in contravention of this statutory injunction/restraint, as provided under the said Act
is an offence.
Further, your attention is also drawn to the provisions of Section 13(8) of the SARFAESI Act read with
Rule 3(5) of the Security Interest (Enforcement) Rules, 2002. In the event any of you the Addressees
intend to redeem the Secured Property, the same can be done by discharging the outstanding dues
due and payable to Phoenix as set out in the present demand notice along with the applicable inter-
est till the date of payment and/or realization.
This notice is issued without prejudice to the rights, remedies and contentions of Phoenix to initiate
any other legal proceedings available to it under law.
Annexure - A
(Particulars of Financial Facilities and D«
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12. 06.11.2019 Agreement for Sale between Lohia Holdings Private Limited and Bishnu
Prasad Lohia & Others and Madgul Minerals Private Limited & Others
Permission to mortgage issued by Lohia Holdings Pvt Ltd to HDFC
for flat 103 & 203.
Allotment Letter favoring Mr. Bishnu Prasad Lohia, Mr. Anand Kumar
Lohia, Bishnu Prasad Lohia HUF and Anand Kumar Lohia HUF
Own contribution receipts from Mr. Bishnu Prasad Lohia
Declaration 1st time deposit of title deed by Bishnu Prasad Lohia
Declaration 1st time deposit of title deed by Anand Kumar Lohia
Memorandum of Deposit by Bishnu Prasad Lohia, Usha Devi Lohia and
Anand Lohia.
Quadrupartite Agreement dated 29.02.2020 between Bishnu Prasad
Lohia & Anand Kumar Lohia, Lohia Holdings Private Limited and
Madgul Minerals Private Limited.

Annexure - B
Description of Inmovable Property
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Duplex- Flat No. 103 on 1st Floor, Flat No. 203 on 2nd floor, along with two car parking areas and all
areas appurtenant thereto in the building called Madhul Habitat, situated at Plot 511-A, 511-B, 511-C,
Khata No. 52, Thana No. 190, Village — Chandwe, Ranchi — 834006 with undivided proportionate
share of land.

Annexure - C
Outstanding amount due and payable as on 09.12.2025
Credit Facility| Opening |Interest @rate of| Penal Interest ( Total :
(Residential | Balance 10.65% p.a. |@rate of 18% p.a.|  (In Outtanditg
Home Loan) | (InRupees) | (In Rupees) (In Rupees) | Rupees) (|: gﬁ:::s)
Loan Alc
No.646952193 2,15,55,981 17,99,786.60 30,41,892.80 35,356 | 2,64,33,016.40

Together with further interest @ 10.65 % per annum compounded monthly from 10.12.2025, along with
other charges and expenses till payment thereof.

Sd/- Mr. Amit Masekar, Deputy Vice President
Authorized Officer

For Phoenix ARC Private Limited

Trustee of Phoenix Trust FY 25-2

Date: 16.01.2026
Place: Ranchi, Jhakhand
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